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NOTES OF THE REGISTRY 

	
ORDERS OF THE TRIBUNAL 

os.125 & 12f_~j 1,)l 

{rd ShrJ. P.1 .Rrirg, th l:arned 

counsel f.r the aplicantz and Shri '.k.13ose, 

learned Senior Standing Counsel apDearing on 

berialf of the Res ondents c)artment. Since in 

b:tti the Os, the cause of action as well as 

the oint for adjudication are one and the sarrie, 

for the sake of convenience, we direct that this 

common order will govern both the cases mention 

&b ov e. 

tpp1ic1nts (total 13 in number in 

both the Os) are De)uty Field Ofiicer(Tech) and 

Field Off iccr(Tech) of 	C.. Charbatia, uttac} 

have approached this Tribunal under Section 19 

of the A.T.t, 19P5, seeking the following 

reliefs; 

" 1) Issue a direction to the 
Resondent Nos. 1 & 2 to allow 
parity in the pay or pay scale 
as between the junior or Senior 
officers of the Central Govern 
mont and resolve the anomaiy in 
the 	Scheme as between those 
two categories of Officers.. 

Declare that the -CP ich eime is 
not intended to work out 
injustice 'etween Officers 
similarly s:Ltuated and necessary 
amendments be incorporated; 
and/or 

Issue a direction to the 
Respondent No.2 to cons ider the 
claim of the Applicants with 
regard to parity in the pay 
scale in the light of submissions 
made in the O-". 

Respondents_Department have filed 

tieir counter opoosing the prayer of the 

a)plicants; to which apolicants have not filed 

any rejoinder. 

The applicants, as it appears, have 
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juniors and the circumstances under which their 

juniors have been urawing higher pay than them. 

The representations made by them, to their 

authorities in the Department, are inconeoicuous 

being wide of the mark, iieither the Original 

o1ications nor their representations focus 

any attention that the applicants being the 

seniors in the hierarchy have been placed by the 

De,artment in an/ disadvantageous position 

vise..vis their juniors in the matter of pay 

f ixation. Therefore, we are of the view that 

the grievance, if any, .ased on surmise and 

conjecture is not enough to approach the Tribunal 

in a manner as the applicants have approached 

in these two Original applications. 

or the foregoing, we dispose of 

both the two Original Applications leaving 

liberty to the applicants to ventilate their 

grievances, if any, individually, before their 

authorities stating clearly as to which of 

their juniors have been drawing higher pay 

than them (applicants) etc • In the event the 

aplicants make reresentaions as aforesaid, 

the authorities concerned will he well advised 

I to examine the grievances within the four 

corner of rules/instructions in order to set 

I the- matter at rest for all times to come. 

Iwo Costs. 

send cpjeS ot this order to 

I Respondents and free copies of this order he 

handed over to the learned counsel of both the 
1:7 

sides. 
i1CCT: 
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